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Judgement

The instant complaint has been filed by the complainant before this Commission on 03-09-2024
gﬁnﬁeOPwiﬂuprayertodirectthe insurance company to pay the insured amount of Rs,
55,000/- and Rs. 1,00,000/- as compensation,

Brief Facts

The complainant purchased 2 cattle insurance policy from OP No. 1 for his livestock bearing
Policy No. 100511, which was effective from 28-03-2024 to 27-03-2025. The contention of the
compiainant is that during the subsistence of the insurance policy, the insured cattle died on 20-
04-2024. The complainant alleges that he informed the OP and submitted the requisite
documents for settlement of the insurance claim. However, the OP repudiated the claim as “No
Claim"” on the ground of a cooling period of two days as per the policy terms and conditions.

Notice Was Issued

Upon service of notice, OP No, ) submitted the written statement contending therein that the
i huoppedbyhhmmmdoonduct&omﬁlmmecomphintmdthanhmisno
deficiency in service on the part of the OP. The complaint is not maintainable. The Op further
contended that the claim of the complainant has been closed as “No Claim,” as the claim was
ﬁuw&hhcoolhgperlodoﬂwodnyouperd\epolicyclam.

Both the parties were afforded an opportunity to adduce their evidence and to cross-examine the
Witnesses, However, during the cross-examination, no material could be elicited to discredit or
dislodge the Y of the complainant. Additionally, the complainant consistently stated that
x cattle was duly insured, premium was paid, and the death occurred during the subsistence of



The OP, although did not dispute the existence of the in :
jum, or occurrence of death, however sole basis for dcn::mn“ policy and payment of the

ing period Iof the claim remained the alleged
:‘ﬂ:\tﬂ“ n'd::vkh stood unsubstantiated because the defence of the OP is not supported by

Polats for Determination

* Whether the repudiation of the claim by the OP on the ground of cooling perfod is justified.

Since it is an admitted fact that the insurance policy was valid at the time of death of the insured
cattle, the OP has failed to place on record any cogent or specific insurance policy condition to
clanify and establish the applicability of a cooling period in cattle insurance in such a manner as
o exclude habitity for the claim.

It would be just and appropriate to mention over here also that the cooling period gawr?lly
pertains o the right of the insured to review and cancel the policy within a specified time penoq.
which cannot be arbitrarily invoked by the insurer to defeat a legitimate claim unless the same is
expressly mentioned in the policy. Even otherwise, the OP has not demonstrated that the alleged

condition was property explained and disclosed to the complainant at the time of purchase of the

msurance policy in question.

lhvc-aiaﬂoulypumeddxedocumemsplacedonrecordandamofﬂ:econsideredopinion
that the OP has arbitrarily and illegally repudiated the claim of the complainant. Therefore, the
(Pisheld&bleﬁrindulgingindeﬁciencyinserviceaswellasunfairtradepractiamd
repudiating the genuine claim of the complainant.

As such, the complaint is allowed and disposed of with the following directions: -

I. OP No. | is directed to pay the insured amount of Rs. 55,000/~ (Rupees Fifty-Five
Thousand only) to the complainant along with interest at the rate of 7% from the date of
institution of the complaint till realization of the amount.

2. OP No. 1 is further directed to pay an amount of Rs. 20,000/- (Rupees Twenty Thousand
only) as compensation for causing mental agony and harassment to the complainant.

The sbove order shall be complied with by the OP within a period of 30 days failing which the
entire awarded amount shall carry interest at the rate of 10% per annum. -
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